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principal bench
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Hon'ble Shrl A.V.Haridasan, Mice^Chai^nisr((3)
on ble Shri R.K.Ahooja, MemborCA)

New Delhi, this 08th day of Oanuary, 1997

Shri Badri Prashad Gautam
s/c Shri Narian Pd GautJM
Vice-Principal (Retired)
r/o House No, E-8g6
Sarasvati Ulhar
Delhi.

•  Applicant

(By Ws. Seema Arora, Advocate)

Va.

1, Lt, Governor Delhi
through its Chief Secretary
National Capital Territory of Delhi
Shan Nath Rarg
DELHI.

2, Director of Education
Governwtnl cf National Capital Territory
of Delhi

Old Secretariat
DELHI.

3, Administration Officer
(G.C.Cell - II)
Govt. of National Capital Territory of Delhi
G.O.Cell - II, Qfd Secretariat
Delhi,

4, Principal

Government Boys Senior Secondary School No,i
Shakurpur, Delhi. d „I- I we X. Respondents

(By Shri Aiun Bhardu/aj, Advocate)

Q R D E RrOrail

Hon'bie Shri A.V.Haridasan, Vice-Chairman(3)

The grievance of the applicant, who retired in the

year 1991 is that rRspondents ere unjustifiably not counting
his past services rendeiod in the Skate of Rajasthan for the

purposes of computation of his qualifyino se, vice .n i also

for fixing the seniority. Therefore, the aoplicant has filed
this application praying for the following reliefsi

i) Order of norwcounting of the past service
rendered under the Rajasthan Govt. as Assistant
eacher and Senior Teacher and of Waster

C(jntd..,. 2/^
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/rao/

\1-with effect from 6.8.1952 to ii\
be set aside.

f  "0.3
Of P^r.e"Le u' "'' counting
"Lt: -r "P'p'p-il^u:: "«
hir^DL~9J"'^'*H ^ received and to gethis pay stepped up from last School, Govt 0^,
Sr. Sec. School No.i, SheWur^r. Delhi:^ LTlslge.

iii) The respondents be directed to count the onnf^n
service of the applicant from 6 R ior* !
tni.»w4e. HH**cano rrom 0.8, 195J to 11.12.iq6otowards his pensionary benefits and his npn.iJ
revise accordingly. pension

2. Though tho respohdsnta have fUeo a„ additional
effldavit on 06.01.,997. the reap„d«,t, ha. atat.d that
they are prepared to oount the aervioea or the ,„piiP,„t
rendered in the State of flajaethoh «,d to give hi. the

conaeduential benerlt, like fixing up of p,y/.e„ippitv/,tep„bag
up Of pay and revision of ptmsion, etc.

3. Ih the light Of the ebov. .teteavnt hv the reapondantr,
there is nothing much to bo adjudicated In the application,
alnoe thp leepondenta have verbally conceded that -.he rcUrf,
Claliaed by the appliceht via be given. I„ the reeult ue dlaoga.
Of thia appllcaticn uith a direction to the reapondenta to refl,
the aenlorlty of the applicant giving credit or tr, p„t
eervlcaa rendered by hi. in the Stete or fiejaethen to rerix hia
pay a*-atapping up tha same at pert uith that or his juniora
end aleo to glue hi. ell the coneeguential benerite riclng
thersfrom, within a period of three nrmi-K ^M«rioQ or three months from thP date of

receipt of a copy of this order. No costs.^^ ̂
r. y]. \>

(R.K.AHfflM
(A.V.HARlDASfll^)
WICt-CHAlRI»lAN(j)

Shie-c ■ ■ . 'l \


